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(v) HISSAR TEXTILE MILL.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, more than
5000 workers of the Hissar Textile Mill,
Haryana, have been rendered out of work as
a result of the lockout declared by the man-
agement on 30th March, 1983, for an inde-
finite period. Sir, the owners, who are one of
the biggest monopoly houses in the country
have been following anti-labour policies for
a long time, for which the workers were for-
ced to go into a prolonged strike for 108
days in 1981, At that time the Chief Minis-
ter of Haryana brought about a settlement
on May 8, 1981, in which it was decided
that the quantum of D. A. entitlement of the
workers will be finalised bilaterally within
three months, The management, however,

refused to settle the issue during the past
two years. On the other hand, they dismissed
30 workers, suspended another 50 and issued
charge sheets against hundreds of workers
in order to terrorise them. The workers while
agitating for a scttlement approached the
Labours Ministry of Haryana for intervention.
The Ministry had fixed April 4 as the date
for conciliation. The management instead of
seeking a scttlemeat has imposed this lock-
out violating various sections of Industrial

Disputes Act.

Sir, indiscriminate flouting of
laws by the owners of various Industries Tas
become the order of the day. Therefore, 1
urge that the Government should immedia-
tely intervene for opening of the Mill and
start immediate drosecution of the manage-
ment if they refuse to do so.

(vi) FACILITES TO WORKERS ENGAG-
ING IN BIDI MANUFACTURING IN
MADHYA PRADESH
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